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(Sev~u. Lok Sabba) 

THIRD REPORT 

~, the Chairman. of the Committee on Private Members' BiUs and Resolutions 
haVIng be~ a~thonsed by the Committee to present the Report on their behalf' 
present this ThIrd Report. ' 

2. The Committee met on 30 Junc 1980 for-

I. Furthe~ e~aminatio~ of the Constitution (Amendment) Bill, 1980 
(O,msslOn of arttcle 331, etc.) by Shri Bapusaheb Parulekar under 
rule 294(1 )(a) of the Rules of Procedure. 

II. Examination of the following Constitution (Amendment) Bills under 
Rule 294(1) (a) of the Rules of Procedure:_ 

(1) The' Constitution (Ameodment) Bill, 1980 (Amendment of 
Eighth Schedule) by Prof. Narain Chand Parashar. 

(2) The Coostitution (Amendment) Bill, 1980 (Amendment of arti-
cle 366, etc.) by Prof. Narain Chand Parashar. 

(3) The Constitution (Amendment) Bill, 1980 (Amendment of arti-
cle 155) by Prof. Madhu Dandavate. 

(4) The Constitution (Amen.dp]ent) B.iU, 1980 (Subs#tution of 
article 341) by Shri Ram V'Ilas Paswan. 

IlL Qll$siftcatioQ and allocation of time for discussion of Bills (Vide A'Jj-
pendix) under clauses (b) and '(c) of Rule 294(1) of the Rules of 
PJ:ocedure. 

IV. Allocation of time under Rule 294 (1 )(e) of the Rules of Procedure 
to the :Resolutions Qt item, Nos. 2, 3 an~ 4 set down in the List of 
Business for Friday, 4 Jury 1980. ' , ' 

Further examination oj the COl;ISt4ut~ (Amem,l,!umt) Bill. 19.80 
(Omission of article 331, etc.) by SIH;~ 1J¥.'!!aMb Parulekar. ' 

3. Tbememher-in-char.se of the Bill w.as ipvi,t¢ to att~ the sit,ting to 
present before the' Cominittee his view$ OQ ~ ~ ~\ld. B.iw'Q$ah~b ~I~kar 
attended the sitting. 

4 The Bill seeks to omit articles 331 and 333 and to amend article 334 of 
the Constitution with a Y.Wtv lP ~ aw~y' wit!J tP,~ ~~~ .pr()~sip~s regarding 
representation of the Anglo-Indian commumty bY noimnation 10 ttie House of 
the PeOpje. aDJ1 tftc I,.eP!~t!~~ ~tffi~~s <>.f ~~ ~~~s. 

~r co, nsidering all aspects of the, Bill, the <:;0, mm, i,t,tee rec~mend that the 
~~ ~an;e~ ~.to ~l; fj>,f. Jr:a§C; tp iAtr~~ th~ ~~IJ· 

, (I'.:r.o. 
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ExamiTUltion of Constitution (Amendment) Bills 

5. The Committee considered the Bills and arrived at the following findings 
_ a result of their examination of the Bills:-

Findings of the Committee 

(1) The Constitution (Amendment) Bill, 1980 (Amendment of Eighth 
Schedule) by Prof. Narain Chand Pamsbar. 

The Bill seeks to amend the Constitution with a view to include "Pahari" 
lenguage in the Eighth Schedule. 

AfteT considering all aspect of the Bill, the Conunittee recommend that the 
Member may be permitted to mOVe for leave to introduce the Bill. 

(2) The Constitution (Amendment) Bill, 1980 (Amendment oj article 
336,etc.) by Prof. Narain Chand Parashar. 

The Bill seeks to amend the Constitution with a view to provide that the 
President shall by order provide for the special responsibility of the Union 
Government for the establishment of special develQpment cells for hill areas 
in the concerned Union Ministries/Departments and fOr the allocation of 
adequate funds for developmental expenditure over these areas. 

After considering all aspects of the Bill, the Committee recommend that the 
Member may be permitted to move tor leave to introduce the Bill. 

(3) The Constitution (Amendment) Bill, 1980 (Amendment of article 
155) by Prof. Madhu Da:ndavate. 

The Bill seeks to amend article 155 of the Constitution with a view to provide 
that the appointment of Governors shall be subject to ratification by Parliament. 

After considerin1! all aspects of the Bill, the Committee recommend that the 
Member may be permitted to move for leave to introduce the Bill. 

( 4) The Coll5titution (Amendment) Bill, 1980 (Substitution oj article 
341) by Shri Ram Vilas }Jtal>wan. 

The Bill seeks to amend the Constiwtion with a view to provide that the 
castes, races or tri'bes which have heen notified as Scheduled Castes in one State 
or Union territory shall be deemed to be Scheduled Castes for the whole of 
India for the purposes of the Constitution. 

After considering all aspects of the Blil, the Committee recommend that the 
Member may be permitted to move for leave to intr6duce the Bill. 

ClasSification and allocation of time to Bills 

6. The Clommi-ttee then COD5idered classification ood allocation of time to 
Bills specified in Appendix. 

7. After considering all aspects of the Bills, the Committee recommend that 
(i) .the Dowry Prohibition (Amendment) Bill, 1980 (Amendment of sections 
2, ~, etc.) by Shrim.ati Pramila Dandavate and (ii) the Small Farmers 
Assistance Bill, 1980 ~ Sltri K. Lakkappa be placed in category 'A' and a11 
the remaining Bills be placed in category 'B'. The Committee recommend 
allocation of time for each of the Bi~ls as shown in column 5 of the Appendix. 
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A.llocation of time to Resolutions 

8. The Committee recommend allocation of time to resolutions as follows:-

(1) Resolution regarding serious situation in Nortlh-East India 

(2) Resolution regarding reforms in election system 

( 3) Resolution regarding violence during Assemb:y poDs. 

Recommendations 

9. The Committee recommend that-

3 hrs. 

2 hrs. 

2 hrs. 

(i) Sarvashri Bapusaheb Parulekar, Ram Vilas Paswan, Prof. Narain 
Chand Para'Shar and Prof. Madhu Dandavate be 'Permitted to move 

for leave to introduce their Constitution (Amendment) Bills; 

(ii) the classification and aIlocation of time to Bills by the Committee:1 
as shown in the Appendix,be agreed to by the House'; and 

(iii) the allocation of time to resolutions, as shown in paragraph 8 above, 
be agreed to by the House. 

NEW DELHI; 
30 June, 1980 

.~~-::--::--

9 Asadha, 1902 (Saka). 
G. LAKSHMANAN, 

Chairman. 
Committe.: 0'/ Private Members' Bills and Resolutions. 
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